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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL

1.

PRINCIPAL BENCH , NEW DELHI
ORIGINAL APPLICATION NO. 203/2021

IN THE MATTEROF

Devidas Khatri ...Applicant
VERSUS

Union Of India &Ors.. ..Respondents

Reply on behalf of respondents ne. 28, Shri
Bhulli Mahraj & Sons, Pro. Shri R.D.
Awasthi,R/¢o sankargarh,District, Allahabad,

MOST RESPECTFULLY SHOWETH:

That a matter of original application
no.203/2021 titled Devidas Khatri vs Union
of India &ors. Pertaining to the grievance
in this application against illegal mining
activities of Silica sand and washing
plants of Silica sand in Shankargarh Block
and nearby area like Pervaizabad, Lalapur,
Bankipur, Janwa, Dhara etc., of Prayagra]
District, U.P. is under <consideration
before this Hon;ble Tribunal.

That in compliance of Order dated
06.11.2023 in Original Application No.
203/2021 the Joint Committee has filed its
report on dated 17.01.2024.

That it is pertinent to mention here that
as per order dated 19.01.2024, on the

basis of Joint Committee report dated
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17.01.2024 expired mining lease holders
are impleaded as respondents in the
present Original application.

That as per order passed by this Hon’ble
Tribunal the following reply 1is being
filed on behalf of respondent no.25.

That a lease deed was executed in favour

of respondent no.28 Shri Bhulli Mahraj &

Sons, Pro. Shri R.D. Awasthi,R/0
sankargarh,District, Allahabad, for a
period of 20 years from 16.06.1979 to
15.06.1989, thereafter 16.16.1989 to
15.06.1999 containing an area 47.06Ha,
situated at Vill.-Janwa, Bara, District-
Allahabad, For kind perusal a photo copy
of lease deed 1is annexed herewith as

Annexure R-1 to this reply.

That in a report submitted by Joint
committee, and it’s para 1.1 of
observation revels that no mining activity
found and the lease agreement with the
government has been expired on 15.06.1998.
That no Mining Operations 1s being carried

out by the respondent, and there is no

deliberate negligence and willful
violation of the environmental
regulations, and respondents are not

liable to pay compensation for the damage.

That respondent is law abiding citizen of



10.

11.
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India and has always complied with the
Environmental and mining laws, and never
indulged in violation of environmental
laws, and inspection report dated
17.01.2024 also reveals that that no
mining activity was found in the lease
area. and no violation of of environmental
conditions observed.

That it is pertinent to mention here that
silica sand mining lease of respondent no.
28 was expired before the EIA Notification
2006, so there is no question of vipolation
of environmental norms, so the inspection
by joint committee of expired mining lease
regarding violation of environment of
respondent is bad in the eye of law.

That That no allegation of illegal mining
and transportation of silica sand has ever
been made by the mining department nor has
any first information report been filed
against the respondents

That respondent is law abiding citizen of
India and has always complied with the
Environmental and mining laws, and never
indulged in vielation of environmental

laws.

12. That in reply of the observation against

respondents it 1s submitted that no prior

information of site wvisit was given to
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answering respondent no.28 so as to enable
him or his representative to be present
during inspection, on the basis of such
inspection in violation of principles of
natural justice. And therefore, the report
of Joint committee submitted on alleged
site visit in absolute secrecy without any
prior information to the answering
respondent.

That it also clear from the joint committee
report and the observation made that mining
lease of respondent no.28 was expired and
no mining activity was found in the lease
area.

That it is pertinent to mention here that
the Respondent has not been found 1in
violation, as per report submitted by joint
committee.

That it is pertinent to mention here that
it has been more than twenty years since
mining of silica sand ended.

That it is humbly requested and prayed
that present reply/objection may kindly be
taken on record for kind consideration by
this Hon’ble Tribuanal. |
That it is further humbly prayed that in
view of the above grounds, £facts and
circumstances, and secure the ends of

justice, final report based on conjecture
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is completely absurd and ought not to be
accepted and deserved to be rejected, in
favour of the respondent, otherwise
answering respondent shall suffer

irreparable loss and injury.
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ORIGINAL ATIONNO.2032021 = 7
IN TT E _
Devidas Khatri ....Applicant
VERSUS
Union Of India & Ors.. ...Respondents
AFFIDAVIT

el Rameshwar Dutt Awasthi S/o Bhulli Maharaj, 39, Mig plot, Ada colony,
Preetam Nagar, Allahabad, Uttar Pradesh,211011, do hereby solemnly
affirm and declare as under: |

1. That T the above named deponent is respondent no. 28 in the above

; mentloned Original apphcatmn and he is fully conversant with the facts and

E mrcumstancesof the case and am competent to swear this affidavit.
2. That I have read and understand the contents of the Reply, hence swearing
the present affidavit. S

3. The facts stated in the accompanying reply are true to my knowledge and
the submissions made therein are based on legal advice. |

4. That the annexures enclosed to the petition are true copies of their respective
orlglnals | ' | .

5. That the facts of the above afﬁdawt are true and correct to knowledge of the

: = deponent and nothmg false has been stated therem ' he s

DEPONENT

VERIF ICATION

*4-—"-- B ,Eh/ is afﬁdawt are true and correct to the best of hIS knowledge and belief and

nothing is false and nothmg material has been concealed therefrom.

Verlﬁed at Allahabad this the day Apnl 2024
Iﬁﬂﬁmﬂ/m
DEPON NT

@ ........... jf)../ﬁv,r;

‘ienﬂfled b‘i i

Jvocate to be is/ne (2 'is-hfii?&i
e tueand coffeg‘d e

etified and attest

ADVOCATE PR’AYAGRA '
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M tween the Goveraor of ULTAR PELDESH (hereinaiter

Ly 1
\"t\rﬁ\ AT
{ﬂ‘ Téb ¥ peferred to as the State Governnent which expression

i 4\ shell where the context so admits be deened tm include

[ELEAN
ssigns) of the one part and Bhulli

his successors and a
Mahara] s/o 3rl Hard Kishore Awasthi, Pmp. Bh.ulli
tahsra) « Sons Post 0ffice dharkergath, antriet T

/ Allshebad (herelnafter referred to as “the less ec‘* Wnte

expression shall whole the conbext so adaits be deengd

to imclude his helrs, execubors, ac?.«nixe.:i.stra«.ﬁ!;ers, repres
L

ropaits

I

/ " atives and permitted wssigy I?S) of the oth
OZ/W%";; Cy A gmuﬂq &g fLéAflﬁ-}M ré%‘wfd"*/
WHEREAS vide, Inder{ture, dated Tune 16, 19'?9 made

-
T

between the same partﬂ.es %s are parties hereto and
J rcgifte ed on Septanber 13, 1973 in the off‘ice of
Sub-Rebistrar, Kamhana, district &llahabad 1n Book

yd No.l Volume 502 bages 4 to 56 as noe 2064 the 1assee

) %’ﬁ) was in accordnnce u'.!.th tha Mineral coacesalon Ru:l.es,

AT favt ) .
(T:ﬁ afas, 1960 (hereinaf‘ter referred to ag “the said Rul es")

. g tawtd N
,:ln”‘! ‘ -~ ot
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zraabed a mining leuse for Silica sand in respect of the
lands descr;bed in part -I of the Schedule thereunder
written and also reproduced in bar’c I of the Schedule
herpunder written for the period of ten years subject to

e e et

the terms and conditions conta.ined therein.

ot

anb iIniEal the lessee has applied to the Jtate

el

OVerxz.ent in accordance with the said'Rules for reiewuld

o1 Lhe cri_inedl winiig lease for t.he Fipat bewa of benf il
yeurs ill respect ol the sald lands 'and bus deposited with
bthe stabe Governseunt the sum of 5.8,000/- {(Rusees Lwo

thousand orly) as security for a mining lease.

WICNESSITH that in consideration of the rents and

royalties, covenants and agreements by and in these p;'esents
and the Schedule hereunder written reserved and cont eined .
znd on the part of the lessee .to be paid 6bser%-d and
perforned, the 3tate Coverment Cw;th the approvel of

4. . :
Nentrzl Govenuient) hereby grants and desises unto the

PN w1l those the mines weds/Velns $6wsd O Sinida daadd

sr"). rd f_’lii, zf«;mz’jé :M.

x
]

-~




(hereinafter and in the schedule referred to as “the
said Minerel") situated lying and beirg in or under the
lands which are referred to in Part I of the said Schedwle,
together with the liberties, powers a.nd‘ privileges‘ to be
exercised or enjoyed in conneetion herewith which afe |
mentioned in Part II of the said Schedule subject to the
restrictions wnd conditions as to the exercise and
enjoyment of such 1iber lesy, vowvers and priviliges

which are mentioned in Pax"&'III of the suld Juhicdale
IXCEPL and res§w_ing out of ﬁh’is deaise unto the stute
Governuent the.lli‘-'bex’ties, powers ’;nc‘i.;arivil' Y

mentioned in Fgr’b v af the said pchedule to H:)I.D the

"

g"
preuises herc,ﬁy : pant ed and denised unto the lg.ss;;e from
r?‘% '
the sncteenth da\}‘r of June, 1989 forgthe tem of 10 (Ten)

A.ND PAYING therefor

years thence next. epsuing Y;ﬁ‘.
unto the State Goverment ‘t‘he several rents and royalties

time

93]

therein specified subject to the nrovisions contain-

-

i Part VT of the suld Schedwle 01d thio Tezscu hereby

jie

e

covernants with the State Government as in Furt VIT of the

'ac ﬂfa/ﬁzafwvﬂ“

i
§ .
T

§

.
£

mentioned in Part 7 of the said Schedule at the respective



A
Sald schedule 1z wipressed aand the Stale Loveope ol

hercby covenants with the lessee as -in Part VIII of the
said dchedule s expressed AWD 1t is hereby mutually
agreed between the parties hercto as in Part I¥ ot the

sald Schedule is expressed.

IN WITNESS WHEREOF theae presénts have been execut ed
in manner hereunder sppearing on the day and yéar first
above written. | -

The Gchedul e above referred to.
Pall I
TEE oREL O T““’ LEASE

Location .—md #ll thut tract of lands situsted ut Vidlage

srea ol the leasce

JANWA in (Pargana) Bara in the legistratiou
Ao

DMstrict of &1lahabad Sub~District {Luhsil) sary,

Thanan« ahanka.rgarh’ con:ha.ining an area of 47.06
e
lxectares or thereabouts d;élineated on the plan

'hereto annexed and th'eraon coloured red and

w41 Y Dl PLLAo 34 748 736 XV
bounded as follows 787,738 740,785,953 ‘7:4 -
i %-s’ IoY, 8T8, dd plot Mo,
. f}n the "501‘171’2 by a,udqu afb,.é(afd q....az’q
_ AL :uka[m.d cesla Kd,
On the aowt}; by _ ";ﬂgfg OL Mo 744,745 74675y |
‘TEH ‘r? '75'3 7E8, '773 7 9%, Ouesf
Crn-the "‘"B‘c by 'a'“(f-s‘z?fl{_bff oA alw' ‘«fr/m_,ra et s e
¥ - - Parl of BAE M. Fiog e o
_ and gw 76,7799, %ﬁ{?ff?é 672
Ufﬁ(ﬂ:?é N SR

A




Piot He. N1, wa ‘7/9 4 parl #(J% m S
n the *leSt bY 7-2-7 V25 Vu’_ﬁ 74} dU’&QP‘me 5

hereinafter referred to as ‘the said lands'.
Pail TT

Liverties, Powers and Privileges to be exercised and
en;]oyed be the lessee subj ect. to the restrictions e.nd
conditions :l.n Part" III.

i &

To enter upon : l- Liberty a.nd power
land and search 3.
for, win, work etc.

or win, work, dresé, process, convert, CArry away

and d13pose of the said mineral.

Yo sink, drive e leerty and power for or in connection with l
and make plts
shafts and any of the purposes meuhioned in this part to sink,

inclines etce .
drive, make, maintein, and uae ‘in the said lunds

ary pits, shafts,
m%*"&
deepn oF extend amr existing warka ot the 1ike o
rature in the aa.id 1anda). ' . _ g - .;
o AR o S I L E

To bring to use a. L:lberty nn srfin :co_nnec'tio Wit :y
machinery equip_ 2 : .m-:,,a:- ‘, -;.. . ',@m .n k]
ment etc. any of the purpcses merrbicned in this part to erect, ’ |

vays;, alrvays’

construct, maintain and use on or under the said




1ands any engines, machinery, plant, dressing'flooié',i'.'f;

furnaces,

Louses,

P alows

and other works

on or under the szid landse

To magke roads 4. Liberty and power for or in connection with

and ways etc.

and use exist~ any of the purposes mentioned in this part to make

ing roads and

WaYSe : any tranways, ra.ilwaya, roads, aircraft lunding
gmunds and other wgys in or over the sald lands
and to use mai;tain ‘and go and. repass with or i
without horses_

tives or otner’"feh 616

evisting tramways, railweyss roads and other ways

in or over the said lands) on such cohditions

as

To get building

maybe‘

&, Liberty and power for or in connection

snd road materials

etce

with any of the purposes mentioned in this
part to guarry ax;ld‘-‘g"et gtone gravel and other
building end roadmateriala and clay and to use
and employ the same and. t-o mamifacture such
clay into bricks oF tiles and to use such brick{
or tiles but not to sell any such material,bricks

or tilese.

oy

coke, oven, brick kilns, workshops, store=-
sodowns,

and coweriiences of the 1ile nubure

creed to.

[

o

anxd other bulldings
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6. Liberty and power for or in connection with any of -
the purpose mentioaed in this part but subject o the
right of any existing ol future lessees and with the
written pemmission of Collector, &#llahabad (hel‘eirmft er
celled 'the Collector') to appropriate and use weter from
any stresms wat er-courses,/Springs or other sources in or

upon ‘bhe said‘lands ‘a.nd-t - -vorb step up or dam a.mr such

=

24 Wi»«k? .

culverts dra:lns ,m_: mw; 13 ,b

koS

for livestoe.k of & reasonabla supply of water as before

accustomed nor in amr way to f’oul or pollute any strean;,<

. I W Q+0+ﬂ {‘.Atrnmnnnt- . i
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T use land for stacking,___l;xeaplng, ﬁe'pos_t__ting pu o sa s,

(R Liberty and power w entsx upon and use a
sufficient partof the surface of e sald lwids for

WaE DM 82wl c Lol ilg heapling sweifhiyg or delue o iy
e e dn any puoduce Of te mings or works Ccarried on aid
oy wols equipnent, @arth and maverials and seosemees
dug or ralsed wider e liberpties aid pow: ro wentione 9

in this part,

Bene flcation and conweyling aay of production,

’ " ", ‘? : 1 _"‘W.u ) . . , ‘
Lo Clear'bryshweod :nd o fall and utilige trmes, etc,

8. Liberty and power i enter upon md use a sufficient
part of the sald lands beneficlaw'any o pmduced _
from the saig 1ands @ w can:y ad ay such bene ficiated 4
O I3, ‘ e i B .

5

»
T
w

9. Liberty and power [or Or in comection wit auy
OL Um purgv s wentiondd in this parc agd suujsct

W use e@Xigting rigits of others and s: as pwvided
La ciaao: 3 of Pert ili of this shedule w cleas

un de rgrow th and brushwood é,nﬂ © fell aii udlise any
Lree s or ti}xxbéi‘i "s'ianding or found on e sald lwios
provided thatv the Collecioror the State GOwuouwnt may
ask 'thB loasee © pay for Bny tmeg or Umber fclled
md utilis™g, by him at the :ataa apeci fied Ly ue
Collector or t:he state Govemment,

Pact III = Rastticttona md Conditions ss o e i
‘exercise of the Liberties Fowers md - ii
Brivileges in Part IL, - B b

V] f;? ,..,iwq . i




No buildang e, upoa certain pl &es 5

i W Luilolag wx thing soall e emoued st wp wl
placed and I sulface op: rations shall be carmicd on

in or upon asy pukllc pleasum gmund burming vr agiad
ground ox place held sacred by any class or pe rsuns

or any house or village site public road or other place
which the state Govemem;.‘ ay ®2wmmioe as publlc_ground
nor in such amanner as th@& {njure or prejudiclally affect
any buildings works pwperty or rights of othe r pe rsons
and no land shall be used for surface opdrations which

is almady occupied by parsons other than the state
Q@vermment for works or purposes not included in this

le as2, Tre lesse2 shall not also interfere with any
right'uf way, well or tank, '

;

/n, mission for surface operations, in a land not al mEagy

i o

in use, s

2 daﬁomz,xbiﬁg or suifaéb ope rations any land which
has/{,wlt.'etne_am een usad ﬁbr@pch ope rations, te lessee
shall o the Collecwor od xhe mst:tct: o calender
months pneviohs notica in er.tlng speciﬁring the nane
or othe r @scription of the sltnwion ad the extent
of the land proposed t be so-ru,ﬂd and . the purpose for .
which the sane is requimd s tbo sald lmd-shall net
ba 80 used { ¢ objecuon""i-_ Bt 08 by the Collector within J
two months after the n-‘*-celpt by him of such notice
unless the objections s0 stated shall on mfermnce tw

42 th2 Stat Cow puent be amulled or waiwdg,

£

B - . , ) “7‘ .
(e ﬁ;-a‘ . AL yof e 4
CTOL I
...msna'i*" fauin
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Ly geam fentd

1o gut trees in unmeserved lands

3, i lesgee shall pot Wwitout the elpless sl thon
of tie Collecwr cut own or Lnjumw any Tl ¢r Lmes
Ci. W® =ald lands but may withwut such saaction Cle ar
awiy auy brushwood or i rgrowth Which interfe s with
any op2rations authorised by these presents, The
Collecwr or the sState Gvemmentmay mEquimEe e lessze
. pay for any tre®s or timber f2lled and utilised by him

at the rates specified by ti2 Collector of the Districe

b enter upon resrved pProsts

4, Not withstanding any thing in this schedule con taine 4
the lessee shall not entey upon ay reserwed foest -
incluged in e sald lmdéiwithout previcus sanction in
wrliting of the Divisional Mmrest Offlcer nor fell cut and
use anpy tinber or tmes vwi ﬁ’_l%u‘_obtaininrg Y su‘zj'.j_,ti.o:} in
writing of that Qfficernor o miis2 then in «kordance
With such Condi tlons as the Staw ownnent iy

prescribe,

Wo mining operations wiethin 50 we txes o L public wofks e u,

5 The lessee snammtwom OF cargy on or allow w

ba wozked ox aarz;oqjéfﬁ““ﬁjmlng operations at or

any point within a distance of 50 me tmes from any railway
1ine except with the previous written pemiission of the
Railwgy Adwinistration concemed or tn@ror bene ath ay
mpewy Or any mpewg trestle or station, except wder -
and in accordance with the wri tten permmission of the

autdwrity owning the ropevway or fiom any res=rwlir cmal
or other public works such as public ,{:p g5 and builadings

or inhabited sitz except with the prebilous written
pe muission of the Collector or ay othex Ufflcer authorised
Ve S Thndes o o esemes o Yy ) o
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Govermmnent in this behalf and otherwise than in
conditions either general or special which may ba
attached to such permission. The suid distence -of_5_0_ )
metres shall be measureq{in the_clase. of ra.‘Llway
reservoir or canal horizontally from the outer toe of
the bank or the outer edge of the cuttiz‘-e as the case
nay be and in case of a budlding horizontally from the
plinth thereots In the case of villogo Tond: no workirg
shall be carried on within a distence o1 10 webres of
the outer edze of the cutting é:écept with the previous

pemicssion of the Collector or any other Officer duly

-~ authorised by the Staté"prvernment in this behalf and

otherwise than in accordance with such direet:l.ons,
restrictions and additio':s, either general or spec:lal,

which may be attached t g.-;sueh pemiéﬁe'p. Py

8
Ixplanations - %1’ the purpoaas of this clause the
expression nailway ad.ninistrs,t Lot 'hall ruve the sgue
seanlng as 1.’6‘.«-15 deiined to have-in the Inciun Lallvays

act, 1890, by clause (6) of Section 3 uf thub .ch.

‘Public Jozd! shall mean 2 road which hus been coustruot od

by artificially surfaced agﬁ digiinct from a track

n‘iejl%v;‘“’// AC -
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-12 -
comprised in or adjoins or is reached ny bthe land held

by the lessce ressonable facilities of accesd therets

PROVIDED THAT no substantial hindrance or interferenbe
shall beé‘caused by such holders of 1icence or 1eases

to the ‘opersations of the lessee wnder thase presents 3

ks
and if any controversy regarding such - subs‘cantial
nindrance and interference arlses, the decision of the .

3tatc Covermment or any officer authorised in that

hetizll shall be tingle

provided also that falr compensabion {us way Le
mubually agreed tpon OT in the event ol dissgreenent
a3 may be decided by the itate Governuent) shell be
made to the lessee for all loss or damagée sustalned bY

the lessee by reason of thé exercise of this 1iberty.

uwmwmmmm .
g
In the gbsence of r’i’éﬁﬂj‘r market for low grade ores %
or such ore which way not be in demand in the market,

the lessee shall properly store such maberial lor

future beneficetione

Pall 1V - Liug:rt MW&JLE&:}SE,:EE:EEL
to the atgke Goverangnts

To wark.Qb tn.s.x_aawm

1. Liberby and power t‘mg-'_the .:tate;ovemnent, or to
any lessee or pemm‘ 'uﬁhorised byt in that behalf to

ir*’.m

enter :Lnto and upon* the_;

work dig get ralse dress process convert and carry avay

aaid 1ands and to sesrch for win

minerals other than the gald minerals and any other

ﬁﬂﬁiﬁ?ﬁ\

f ] r {A‘
s:;Li;nm Jiﬁﬁfaaﬁuv
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substances and for those purposes to gink, drive

maintain and use such pits

make erect, construct,
es 4drifts 1eVels and other lines waterways,.

shafts inclin

machiner.v' 'pl'.‘ ngs
roadways and other mrks

deened necessary OT ol % e

PROVIDED THAT in the exercise of guch 1iberty and

// /power no substantisl hindrance or interference shall
aused to or with the libertiea powers and privileg_es

be ¢

of the lessee under these presents and if 2wy controversy

resarding such subgtentisl hindrance &
ecision of the atate Government or any

nd interference

arises, the d

o ffic erf ’é.utho ris e_t_l?i'

x J'.;. A PR L : .. ' :
& lessee by reason oT 4n consequence of the exercise of

such liverty and powers

1ands stones gravel carth and other materials for akirk

1
i awd ﬂfaﬁl . W%\ .
“%‘ - ‘l'ﬂ‘ﬂ \.“\ d X :



// roads or arw existing raﬂways and mads and to g0
ond repass at all times with or without horses, cattle
or other animals, carts, wagons, carrisges, locomotives
or other vehicles over or along any such railways,

tramways, roads lines and other ways for all purposes '

-

and &3 occasion nay require, provided that in the .
na power by such other 1esseze

a:ercise of ‘such li'pert

or person no substﬁtifalﬁhindrance or interference' sh

be cauied fo of with'cHEIiperties powers “angjprivil
e e : o -k :

ents ‘ahdil

fg..bswrtiai hizdrance an

ges of thailass €

cont mv ersy Treg arding

interference arises, the decision of the 3tate Govern-

memt or any Officer authorised in thal behelf shaell

be finale

Provided also thﬁt fair compensation as may be
mutually agreed upon or 1n the event of %‘Lsagreanent
88 may be decided by the State GOVenmant ahe.ll be

: made to th‘eAlesse_

1. The lessece shall pay, for every year dead rent
ss specilied in clause 2 of this Part s
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Provided that, where the holder of such miming
1esse becomes 1iasble under section 9 of the Mines
and Minerals (Regulation aﬁd Development) Act, 1957 .
to pay royelty for any mineral ranoved or consumed by R
him or by his ogent, manager, employee, contractor or
sun=) essee frou the lervsed area, he shall be liable Uo

nay either such royalty or the dead remt in reapect

o1 thetl area, winichever is highels

Rate end mode of pavgept of dead rent

2. Subject to the provisions of clause 1 of This
Part, during the 'subsiét_éﬁéhe":lof the lezse, the lessee :
shall psy to the State Goverment anmal dead remt for
the lends demised and described in Pert I of thisf -
R xat e 9ate for oo Aéma Baing. i e Third Schatule ¥ o
3chedulelto the iines and inerals {Regulation and '
Develonment) Act, 1957 in such manner as may be speclfied

in this behalf by the 3tate Govemment.
dete sad agde.qf payment of roveltr.

3, Jubject to the provision of czlesuse 1 of this
Part, the lessee shell during ‘the subsistence of this
lease pay to the ata.te Govermer!b at'such times and in

R

leased are& at the rat

CE . N O
PR P

in the ::econd Schew, { ‘Mines and Minersls |

ax
£ e R

( Resulation and De\relopmmt) Act, 1357,

Pavment of surface rent, and water rate.

Ci’p) 4. The lessee shell pnay rent and water rate to the
{ ¢ AR LA } -

) ‘151”T1 u?ra 4 W ) .
q"r\‘ﬂ HQ:““ fj““' i - R o
-s._ [ ot . : Uk - ‘I- [
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3tate Government in respaet ot all parts of the surfece’

oA v gt s ar

of the sald lands which shall i'rom time to time be
occunied or used by the lessee under the authority

of these present at such rete as may De specified by
the atate Govermment/Sollector per annui ber hecture
of the area so occupied or used and so in proportion
for any area. less than an hectsre during the period
from the corri:nencement of guch occupation or use until
the esrea shall cease to basa occupied or used and
shall as farf';oﬂssible restor‘el the surface land so used
to its original condition.Surface rent and wet er rate e
shell be paid &s hereinbefore deteiled in clause 2 |
PROVIDED THAT no such remt/water rate shall be payable .E
in respect of the occunation and use of the area -
comprised in sny roads or ways to which the putlic have

full right of accesss

PART VI_- Provisions relating to the Rents and

1. The-rent, ater rate and myal“ies mentioned
..,f?'?‘.,“,‘,_ .

in Part V of this sahem g a11 'be paid free from any
deductions to the 3tate GoVemment a.t Mlahabad in such

< b
E §

l!
"

Ganner as whe state (xovermgnt may presc/;[:ibe. PROVIDED
ATVAYS end it is hereby“agréed that M the
palonce shtanding to the credlt of the lessee on pccount
of the deposit iade by him as a licensee over an area
which included the said lsnds shall be retained and o
accepted by‘ the Jtate Gov’errmént in satisfaction of the
rents and royalties mentioned in Part V until they rrgéch ,E

s that esmount.

QT‘{'ﬁ;ﬁ f'ﬂ?gj )

R A L e g f
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wode_ ol coumnutab iQ.E.L.Qi_IQI.BlPl-

o, lor bthe purposc of couputin, the said royalbies
tne lessee shall keep @ corrsct account ol the
minersl produced aad despatched and ninersl benefi-
ciztede "l‘he sceounts as well as the welght ol the
aineral in stock or in the process ol exnort uzy be
checked by an officer suthorised by the Central

or State Governn ent.

course of action ifms_m_mw R

2, 3hould any rent, royalty or other sums due to
the +bate Govermient under the teras end coaditions
of these presents be not pald by thé lessee within
the wrescrived tice, the same,‘ tog éther- with sim-le
iat eres,‘ due thereon at th rate of btweaty fowr

A pett @ inuTn ndd ,«.2

percent (244) on & cerbfﬁcate of the decretary
- to the ,Sﬁate Governi ent 1in the Administretive )
Department which shall be final conclusion snd
binding on the less ee be recov e_fed. from hiu as an

“arrear of land revenues .. -

PARD VIT< The Covenants of the Lessce
1 essee to nay rents and royalties, toaxes, gtc.

1. The lessee shall pay the rett, water rate
and rovalbties reserved by thié l1ezse st such tlnes
aad 1ia tvhe manier provided in ParL3 Y and VI of thesw
presents and shall also pay anc_i discharge all taxes;

_rates, assessments and'imposi’cions whatsoever being

“- ‘a !fﬂa| l".
o gz 0 ‘

e 2w Ted

3
¥

LT e e e
L e T R

ok e

i

e

T
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in the nature of public demands which shell from time -

to time be charged, sssessed or imposed by the (i
authority of the i..entra:l. gnd 3tate Goverments upon . J
or in respect of the prenisea and works of the less eed(
in—eonmoa—with- ethe;pmise&—&&d—w—rkaﬁ—r—the—}easee

in comnon with other premises and works of & like

nature excent denands for land revenue.

Lo malntain end keep boundary ma rks_in_good or

/ 2. The lessce shall at his own expense at all times
maintein and keep in repalr the existing boundary

marks 'and pillars &ccorﬁing _to the denarcation to be
shown in the plan annexed to this lease. juch marks |

and pillars shall be sufﬁciently clear of the shrubs

and other obstructions as to allow easy idmtiﬁcation.f

Io _goumence operations and work in o

work in a vorbmanlike magners

2. 'l‘rhe lessee shell cocomence oneration {rom loth
Jwie, 1989 and shall thereafter at all times during
the continuance of this lease search for, win, wrk
and develop,'the sald minei'als without voluntary
Z].’lteImiSSiOl’l in & sﬂ.lﬂﬂ. and“worhnanwlike mamer and
as prescribed unde:" cf:atmf 12 hereinaft er without. doingi:f-
or pernitting to bi;_do |

unnecessary or avoldable

damage to the surface o?a—:,_hjgrfzsdi-ﬁ lends or the crops
buildings struétures or other pronerty thereon. tor
Lhe npurneosSes ol thils clause operations shall il:aclude
the erection ot machinery, laying of a trazavay or

condtruction of a road in connection with the wines
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4, The lessee shall make and pay such rezsonable
/ satisfaction and compensation as mey be assessed

by lawful authority ih- -aécordance' with the lav in
force on the subject for all damsge, injury or dis-
turbance which may be done by him in oxercise

of the pvowers granted by this lease a2ad shall

i 1denni fy and keep indemnified fully and completely
the +tate Uoverament aga.inst all clalius wnich way

be made by any person or persons in r:spect of any
such damage, injury or disturbance and all costis

and expenses in connection therewitit.

&WM@W&@M

5. The lessee shall’ during the subsistence of this '
lecse well and sufficiently secure and seep cpen

with timber or othel‘. durable sieans all oits e gits and
workings that mey be'm-ade or used in the seid lmds
and mele and saintain sufficient fences to the
satisfaction ot the 3tate Government round every such

pit shaft or working whether the saue is abandoned or

- not and shall during tha%same period keep all ;zorkings

in the sald 1an_ st such es may be abandoned

)
]

. accessible free:from

O3S i‘bi Ee
/ fo_streosthen and support the mine to nccessaly. extents

6. Lhe lessee shall strengthen and support to the

&2 |
{ Wil 1 faot ) Mf rﬂv"%/!
. O - y 4
t;!i%i‘[ l’:g e ) .
‘{:;_’:“\s \3'};" [
T L

AR

N
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sztisfaction of the Rallway Adninistretion concerned

or the 3tete overmment, as the case may be, any nart
of the mine wiiich in its opinion reguires such .
strengtnening or suprort for the safety 0&1 a7y railway, |
reservoir, canal road and any other vpuklic works or

stractures.
TQ_aﬁlQu_anans an_gi_ygxkinas

7. The 1essee shall allow any officer authorised
by the Central Governunedt or the 3tate Goverasent.

in that behalfl to enter upon the pranises including

any building exca\ration or 1and comprised in the

leunse Ior tne purpose of inspecting, exanining, s
"

surveying, prospecting and making plans theresf saunplri.n,z\-‘,’iE
' ¢

a1d collecting wny data and the Ycoosce Hnmd) vits .
2TOpEer verson gnployed by the lessec znd acousiated
with the mines and work effectually assist such oi‘i&icer,,f
agents, se:o.rantf‘ and mrkmm 4n co*lducting every 3uch
insneqti-:m and dl}all*afford than 81l fecilities,

information connected with the working of the mines fd

which they ma.Y réezsonabl}" require and also shall and ‘\
will conform to and obsewe a11 orders and regulations;.
which the Central and St.ata Govemment a3 the result i

LA

ol such i:;specblon or othemise way from tiwe to time

=1

(u

see it vo iwmpo

Lg.rexort aceldsake

He Lhe Tessee suall without delay send to Lhe




/ Jollector a r@og%{)gwmm cansing death
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or serious bodlly injury or serious injury to
nroperty or seriously affecting or endangering life
or mronerty which may occur in the course of the

overations under this leases

To_renort discoverv of other minersls

9« The lessee shall .report to the tate Governuient
the discovery in the leased area of any amineral not
specified in the lease wiﬁhin sixty days of such dis- |
covery along with full part:l.culars of the nature and . . '!

E

rosition of each such fund. If ey mineral not spec:!.f.tetL_

in the lease is discovered in the leased ares, the
1ess ee shall rot win and dispose of such minergl unless

such wirieral is included in the lesse or u separste

lesse is obtained therefor.

.

{ AL E 7 i+ )

i

ayFd uf,

N -p-qHT (G
LT “l::'ﬁ'[ TR

To_}eep récords snd accounts regarding nroduction |
zad enployees etce ‘ ' :
- 10+ The less ee shall a‘b all times during the .
said term keep or eauae t'y_'_‘_'__be kept at -an office to be
situated uoon or near the said la.nds eocrrect and

int el11g1ble books g, e
accurate entries showin,g from‘?time to time 3= -

(1) wuentity and quality of the said wineral
realised from the satd lands. : ,

{(2) cuantity of the various qualities of ores

beneficisted or converted.
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e o :
(8) Quantikies of the var:lous qualities of the
said mineral otherwise disposed of and the manner z

and nurpose of such disposalo

(5) The prices and all other particulars of all

sales ol sald winersle.

{8) The nunber of nersons enmployed in the mines
51 works or upon the sald lands specliying
nationaliby, qualirications and pay oi the

technical persomnel.

' (7) Such other facts, particulars and circunstances

-

)
( ma‘m fasar |}
ggad af+a,

wrly gz faad
QwT ¥IW MinA

as the Central or the 3tate Government may from ;
time to time require and shali also furnish .free'. '_
of charge to such officers and at such times' ‘a8 ﬁ ;
the Central and State.va'emmént 'nay a,npoinf |
true and correct sbstract of all or any such books
of accounts and such information ahd returns to all
or zay of the mutters aforeszlid as the Stute

Govern.ent gy pnrescribe and shall at all rensc bl e
times gollow .éuch officers as the Central covernaegat

or State Goverrment ahall in that behalf appoint to

Ak

e

- ke

enter into and have f‘ree access to the ggid officers :

for the purpcse of examining and iqspectmg, the
‘sald books of aeecunhs, ‘plens and records aad to
uake copies thereof &nd make ertract therefrome.

Iimh.ﬁ-
11. Ihe lessee shall at gll times during the

T e

sald tena maintain at the mine ofiice corvect

s P

et

R e

N Ao -
R :”Mﬁv&- = i B 5. 1 Pt
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intelligible untodate and complete plans and sections
of the mines in the said lands. The lessee shall

show all the operations, and workings and all the
trenches, pits and drillings made by him in the course
of operations carried on by him under ﬁhe lease, 'fault's:" |
and other disturbances encountered and geological data
zind 211 such plans and sections shall be auended and
#i1led up by wnd Irom actual surveys to Le wede for
that ourpcse ab the end of twellve‘ sionths or any »neriod
specifiedr from time to time and the lessee shall furnish
free oi charge to the Jentral and 3tate Govermaents
true and correct coples of such plans and sections

whenever required. Accufgte records of &ll trenches,

pits and drillings shall show i - ; -
B B R S84
i

. P
e
i

(a) The subsoil andstmta. through which they'-}d-asé'.
{b) Jiny mineral encountered. |

{a) iny other watter of interest and 81l data
- reguired bythe Central and dtate LOVEIL’L:IE:I.L!:
framn time to times -

The lessce shall allew any OfTicer of the Leatral
Governue.b or the state Governunent, zuthorised in this

+
id

behalf by the: Central Govermmeat, to inspect the saue

at all reasonable times-. He shall also supply when

asked for by the 3 "Eégment/the Direcetor-General,

e composite p‘lan ofr how!
inelination ete., of all the seams as also the qu'e.ntity‘

of reserves Quality-wise.

At



Lo

{ arrens fasar )

- - . g ’

11A. The less'6e s§§1 pay a wage mot less than the
minimum wage preseribed by the Central or State
Government from time to time.

11B.  The lessee shell comply with the provisions 5 i -
of the Mines Act, 19623 ' B

11C. The lessee shall take measures for the pmtédtion ';,
of enviromment like plamting of trees, reclamation of
land, use of pollution control devices; and such other
measures as way be prescribed by the Centrel or State

Governnent from time to time gt his own expenses.

11D, The less ee shall pay compensation to the occupier
of the land on the date and in the mamer laid down in

theze rules. _
X K :
11%. The lessee shall,pux nmpmx:k:tm in the matter vl

/ of ewployment, give preference to the trivels and to . |

e wlaa,

QT B {3

QuT asT "

i

the persons who become displaced-because of the talcing
up of mining operatio,gg_.v-'_“-

R

Aot 67 of 1257

12. The lessee shall be bound by such rules as may
be issued from time to time by the Government of
India under Section 18 or the M:Lnes and Minerals

(Regulation and Deve‘iomu »et, 1967 (Act 67 of 1957)

‘and shall mot cerry om, minigkx 0% other operations

under the said lesse in an;r wa.y other than as prescribed {f

under these rules made unda the said Act, o f

13. Unless specifically acempted by the State

7 S 7l
yw/ﬂ,-ﬁw/
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Government the lessee shall provide and st all times
keep at or near the pit _iiead or each of the pit heads |
at which the ssid minersls shedl be brought to benk 2 :
properly constructed and efﬂcient weithing machine
and shell welgh or cause to be velghed thereon sl g
the said mineregls from time to time brought to bank |

sold exported and converted and also the éonverted
products and shull at the close ol each day cuuse the
totsl weights, ascertained by such means ol the sald
minerals, ores products raised sold exported and
converted during the previous twenty-four hours to b‘% X
entered in the aforeseid books of accounts. The lessee/
shall permit the State G'ovement gt all times

dur.tng 'the said tem to uﬁploy any person or persons
to be present at the we{.&hing of the said minerals . : 7_3
as aforesaid and to zeepi_ﬁ-ac‘_ bunbé thereof and to chack 3 |
the accountskept by the lessee. The less ee shall give :
seven days previous notice in writing to the Collector
of every such.measurins or weiﬁﬁ.ng in}grder that he
or some officer 6n his pehalf may be present thereat.

14. The less ge ghallallow any person or persons
N W G
ed 'ﬂ*-ha‘l‘- ‘bd’la‘lt.%--by the State Goverment at

'.‘.Ld tem to uamina and

-] "._pmvidec! a.nd kapt

o Fagat 1
B L S S

as aroras““‘ @ and ‘e wolghts, s ed therevith in order
to ascertain whether the swﬂ!e respectively are correct
and in good :\Epair and order and 1f upon any such

exanination or testing a,ny such welzhing machine or



J yeights shell be found incorrect or out of repalr
or order the itate Government may require that the
sane be adjusted, repaired a.nd put in order by and
at the expense of the ].assee and i1f such requisit-ion o
be mt complied with within fourt een days aﬂ‘.er the 40
shall have been made, tha gtate Goverment may oause _
guch weighing machine or wed.shta to be adjustedy |
repaired, and put in order and the expense of so doing
shall be paid by the lessee to the state Govemment on
denand and if upon awy guch examination or testing as
aforesaid any error shall be discoverei in any welghing
machine or weights to the prejudice of the 3tate
Govemmentssuch error shall be regarded as having
existed for three calendnr mon’chs previous to the dis- :
covery thereof or from the 1ast occasion of so
axanining end testing the sane weizhing_ machine and =,
welghts in case such oocasion shall De within such ‘

period of three months and the said rent and m&aity
shall be pald and accounted for accordinglye

T may_comnensation fopr_iniury of third narticcs

15. The lessee shall make and pay reasonable
satisfaction and compensation for all daneges iajuary

or disturbanne of person nr_ipmperty which may be

done by or on t»ho" § ssee in exercise of the

ARG L '
liberties and .pow; % gra.nbed-;'by these presents and shall

at all times sgva haml,eas'v a.nd kaep jndeunified the

Ly ,.ag,-g;f;_' pe "E
State Govermerrb f”y ain 1: all suits clalms

d and denends which nay be 'Brought or made by any person

~L’y or persons in respect of any such damage, 4injury or

-

IR
R dgisturbances WM
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ot to obstruct yorkiog of other minerals

16.  The lessee will exercise the liberties and
poweré hereby granked 1n such @ manner as to offer mo
unnecessary or reasonabﬁ; avoldable obstruction |
or interruption to the developmeuf. and working within
the said lands of any minersls ot :l.ncluded in this e
lease and shall et all tin;uz. afford to the Central : ? i |
and State Government end to the holders of prospecting
1icences or mining leases in respect of eny such minerals
or min’;xatx any mlnerals within any land adjaceat to
the said 1ands, as the case may be, reasonable means ol
access and safe and comrenient passege upon and £I0ss
the said lands to such minerals for the purpose of
getting working, derelop:'lngu énd cerrying away thé sane
provided that the less eeﬁsha:!.l recaive reasonable
oompensat:l.on for eny dam::“;"g;pr 1n.1ury which he may
"né.e.quence of the use of such

& R s Ch
. PRSI 7 S

susgtain by reason or_l:l.

‘pesaege by guch lessees
. B .g_'_ PO

WF‘

1ders of prosp scting

1licencess
Transfer of lease

17. (1) The lessee shall not, without the previous

consent in writing of t_he nﬁate Goverment,

.....

-~
e 18720 )
ygqaa 8l
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understanding whereby the lessee will or may be
directly or indirectly finsnced to s substantisl
J extent by, or under which the lessee's operations
or undertakings will or may be substantisglly
" controlled by, any person or body of persons

other than the lessee

/-provided thet the state Gb?q:lnnent Sha'lll-rnot Sif'e‘ ité_

written consent unless = R

(s) the lessee has furnished an affidavit elong with
his epplication for transfer of the mining lesase
specifying therein the amount that he has already

taten or proposes to take es consideraticn from

the tréns tferee;

{b) the trenster of the mining lease is to be uude

to a person or body ‘&kF

operations.

(2) ‘vithout prejudice to‘* ir-‘-abo‘l'a pmvisions, the

lessee mayy subject to tho :‘eonditiuns specified in .

EP L

the proviso to rule 37 of ssld Rules trensfer this lease

or any right, title or interest therein, to a nerson

who has filed an afifidavit stating that he has filed

upto date income ULax returns, paid incoue tax assessed

on him and paid the income tax on the basis of sell

assessmert as nrovided :I.n the Income Tax Act, 1961

(43 of 1961), on payment o.f ﬁ.Ve hundred rupees to the

State Government.

Provided that the lessee shall mske availsble to

the transferee the origing

e

M%gcertiﬂed coples o;‘ al =

F
SRS AU

o e PR i LTI Ay Yt T
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nlans of ebandoned workings in the area and in a

helt 65 m eﬁres wide surrounding 1it.

Provided further that wherp the uwortzazeec is
an iostitution or a Bank or a uorpo.*'abion specitiad
in 3chedule V,it shall not be %et:essary for any

X
uch insgtitution or Bank @~ - or Corporation to
¥ ol
meetLths requirement relating to income tex and the

said valid clearance cerbiﬁcate.

(3) The gtate Governnent, may, by order in writing,
determine the lease &t w t:lme 1f the lessee has. .
in the opinion of the State Government, eommitted 8 b
breach of any of the above provisions or has transie-~
rred,the lezse or any right, title or inberest therein .

otherwise than in accordance with clzuse (2) :

Provided that no such order shall be mede

without giving the lessee a reasonable opportunity

of statinb his case.

n
W

o T R

L4

any Yrust, ;%mdicate, Co:‘fp@ration, M or person
except with the written cons'ent of the Centrel
Govemnent. fhe lessee shaﬂ.l not enter into or wake
any arrang,anent compa.eﬁ em "tmderstandiag whereby the
lessee will’ er may bwﬁnectly or indirectly finenced

~ by or under which the lessee s operations or under-

P

( wreve faser )
uyad afan,
ardy g fawm
euT QAT WIHD
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subject to the control of u.ny Truat, nyndicate,
uorporation, Fim or porsouz unless with the wr.lttm

sanction given prior to such arrang_enmt eompact or

understanding being entered into or made of the
Zentral Governnent and am* or every such arran;esent
comnact or understanding es aforesaid {(entered A
CUll¥l et Sancteontd ak afeesadt) Shall paly e ense g el
into or madeL and shall &lways be subject tc an exoress
condition binding upon the other party or narties
thereto that on the occasion of a state of energency
of which the President of India in his discretion
shall be the sole ;ludse :I.t aha.ll be teminable if 80

required in writing by the State Goverment and shall

in the evert of any auohi equisition being made, 'pa ¢ R
forthwith thereafb er detemined by the lessee accord- B

inély.

Legssee shall deposit any additlonal suount ue¢essery.

19, VWhenever the security deposit of #.2000/- or
any part thereof or any further sum hereafter deposited

with the 3tate _qugg;:ment in replenishient thereof

in denosit with the Statft G’Gverment upto the sun of

,,-‘"---' .

%42y 000/ ~s

;lell.l’.ﬁ_.f“@f_WQI"l'Wﬁ..J.MQQQ_QL‘QﬁI‘-E n_3tate Goverguent
siter detemuingtiou.of lease.

z0s The lessee shall ab the expiration or sooucr

wsﬁm fa:zt ) det emuination of tha said tam or any renewsl thereof

s gf=9,

qrfy B frava
o,
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deliver up to the Stsbe Gov.rmurl: all mines, nits

shefts inclines drifts levels water ways, eirvsys and
Stter woTks now existing or hereafter to be sunk or
snade on or under the said lands exceot guch as have
been sbandoned with the sanetion of the 3tate
Goverrmlenf and in any ordinary and feir course of
working all engines machinery plant buildings structures
other works and conveniences which et the comnencement
of the seld tem were upon or under the seid lends

and all such machinery set up by the 1essee'be1w
ground which ca.nnot be rancnred without causing in;iury
to the mines or works ‘under the sald 1md.s ( except

siich of the seaie ag may with the sanct&on of the 3tate
Governuent have become disused) and &1l bulldings

and structures of bricks or stone erected by the lessee
above ground l1evel in good repair order and condition
and fit in all respects for further working of she said
mines and the said minerals .

91.(a) Ths $ta gshall from time to time -

and anmg. durt ’,,,,
be exereised by notie

pre-enpt:}.on" of the uia;j"';_;_

%_ have the right (to
ﬁﬁtim’to the lessee) of
¢rals (and all products

thereo £} 1ying in or upon'tilé éaid 1znnds herepdy

denised or glsewhere under the control of the lessee

and the 1essee shall with all possible expediticn
deliver all minerals or pmduets or minerals purchased
by the State Governnent under the power conferred by
this provision in the qumties at the times in the
menner and at the placa speciﬁ.ed in the notice exercis-

ing the-seid righte .

Cp—

!
"
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(b) 3hould the right* 23

this present orovision berexerc:lsed and a vessel

-%prq’-‘u_ption conferred by : }

charbercd to carry the minerals or products thereof

arocured on behalf of the 3tate Govermuent or the

Central Govermuent be detained on dewurrage at the

port of loadiig the lessee shall pay the amount due

for demurrsge according to the tems of the charter

party of such vegsel unless the 3tate Goverment shall

be satisfied that the delay is due to causes beyond

thei control of the lessee. : ' ‘ o
(cy The price to _be"f'pdid'fbr 811 minersls or ¢

products of minersls teken in pre-enption by the

Jtete Governient in exerclse of the right hereoy

conferred shall be the feir market »nrice nrevailing

at the time of pre-emption PAOVIDED AT in order’

to @ssist in arriving ab the said fair market price

the lessee shall 1f so requiﬁred furnish to the 3tate

Government for the eonﬂdeﬁtial infonuation or the

£ She quantities descriptions

“and pric-’b;; . ”‘f‘_or produota thereo : i ‘; _

% for _ eme a.nd g pwﬁuési §#:~z
to such oii;'i‘;i.cer o-f‘-éfﬁ urs 83 may be directed by the :
stete Government orig:l.nal or authenticdt ed copies of

contracts and charter pa.’rbies ent ered into for the .

sale or Irelwhtage of such miners.‘l,s or nmduct.,.

(3) TIn the event of the existence of & strte of
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wsT or emergency (of vhich existence the President of
Tndis shall be the sole judze and a mtification o

tnis effect in the Gezette of India shall be conclusive
~ro0f), tiie State Goverrment with the coasent of the
Central Goveranent shell from time te tiwe and all

times during the sald tem have the right (to be

excised by e motice in writing to the lessee) forthwith
to take possession and cortrol of the works plant
mechinery and prenises of the lessee on or in comn ect:l.d;nj
with the said lands or operations under this leese and |
during such possession or cortrol the lessee shall
conform to and obey &1l d&rections given by or on

behalf of the Central Govermment or State 'Government
resarding the use or employment ol such works plants
nreises and winerals s PJ{OVIDED | Ml fodr compensetlon
which sheall be detensined in default of agreesent by

the 3tate Govermment shall be paid to the 1essee for

._ed by him by resson or in

consequence of the exer' 6 of the powers conferred by

this clause and Eﬁm'"'iDEn 31’..30 tha’c the exercise of such
: ;ha aaid t.erm hereby .,ranted

or affect the terms and»‘provisions of these presents
further than may be necessary to vive effect to the

provisions of this clause-‘_-,

Tnnlovnent of forelgn pstionsl

22, The lessece shall not enploy, in connection
with the mining operations, any nerson who is ot an

< Indian national except with ‘the previous approval of

( e forrt | the Central Goverrments

ggﬁ qual
“Tﬂ ,aau"qr[ fawry
. g B oL




accordance with the covenants in that behalf

hereibefore contained are to be c;;ri ¢d or performed

s vhich intxds -

wy the lessee he not so carried uut or nerforned within

tie time spoeeitied in that benalf, the Slabe wovernnan

may cause the sane to be carried out or perfomed

and the lessee shall pay the Stagte Government on denend

A
all expenses which shall be imcurred in such carrying

out or performance of the sgme and the decision of the

State Goverrjnent as to such. expenses shall be final.

mmw_mhuim
24, The lessee shall furnish

/ {a) all ceophysical data relating to mimine .lelds,
or engincering and ground water surveys, such
a8 anomely nads, sections',, plans, structures,
corﬂ:our uwapss logging, collected by him during
the course of mining operations te the
Director-ﬁenerﬂ.;" G,eological survey of India,

;__'or, Geolosy and mining

all infomatfin* 'lﬁa:’ming to investigations

of radio aetive minerals eollected by him

()

during course of mining operztions to the
:ecretary, Depa.wbman’b of Atomic Energy, Hew

[

T

Delhi and the Dired:or, Geol oﬁ,y and Mining, UaPa

Deta or infonuetion referred to above shgll be

/ furnished every year reckoned from the date of

(W fost 3 commencement of theperiﬁ%dor the mining lease.
ﬁqfa'l jari ek Tt g o -: .
e

Adolie.
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25, The 1e32§6A11 commence mining operation
under the supervision of Directorste of Geology

and Mining U.P», Lucknow in sccordance with the
miring plan approved by the Indlan Bureau of Mines,
Kagpur for/prevmtion of the envirommental pollution |

and soil erosion.

26. The lessee shall obbain the written onsent
from the occunier/ovners of the 3sid land before

commenciny mining oneration in the said ares.

/ PAfl VITII- The Covenants of the state Governnent
lessee may hold and enloy riehts quietly.

1. The lessee paying the remts, water rate and
royalties hereby reserved and observing and perfoming_
all the covenants ‘and agreenents herein contained and:

/on the part of the lessee to be observed end perfommed
shiall and way Yuietly hold and eanjoy the rights and
prenises hereby demised for and durin: the temu he\re’:;:f

grant ed wvithout any unlewful iaterruntion from or oy

the 3tate Goverment, or any person right tully claliaing

under it, -

said lands compenré,ation _i’or any damsge or injury which =

mzy arise from the propeosed operstions of the lessee

and the said occupier shall refuse his consent to the

4’) :
P I ¥

( /‘/ri ot ) r / A/

{ o T /La/ et

4 Lt

. y By :
griy grmy pun
.lm.:_ Sy . _ . i
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exercise of the right and powers reserved to thre

itate Jovermment and demised to the lessee by these
presents' and the lessee shall rerort the matter to

the Stete Government and shsll deposit with it the

“gmount offered as oompqnsa.tion and if the Central/State'

Governmert are zctisfied thet the gmowwk of codpensa=
tion offered is fair and reasomble or if 1t 1s mot

so satisfied and the lepgﬁagg:ahall have deposited with :

i :

i1t such further amouhf: a5 the State and Central
Govermment shall consider falir and ressonsble the
State Governaent shall order the occuvier Lo ellow
the legsee to ernter the land and to corry out such
operations as may Ve necessary for th:s urcsose ol Lhis

leszses In assessing the anount ot such compensation

the State Governnent shall be guided by the principles

of the Land ecquisition Act.

Io_xency.

S

3. lhis first renewal of the original xnining
1ense granted vide Govermmert Order No. 1172/18-1.?-91-
55/99, dabed april 27, vlﬂg'l relates to silica sand
a mineral not sneeified in the First 3chedule to the
Let and it is renenl_able fer one further neriod mt
e:mec-d:l e the weriod specified in stb-seclbidn ()

of @ectioxl o) wt tne enti@n 01 tbc 1a33cRe

f vaided that the‘ﬂkﬁh‘e Governnen’c nay tor

app}l.i ed. f’o Te

| If the 1. essee ’be desirous of taldrng a renewal

lease of the prenlses hereby deanised or of any partg

u,; Qlj?w o " ) j,"



' accordance with rule 24 A cf the said rules and sha:).l

e .
( WS fasat )
H3e gfaa,

AT s MIAA
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of them for a further tm from the miraticn of the
term hereby grantcd and 13 ctharwisc eligible, he shall
nrior Lo the expliration of the lzst mentioned tem

zive to the state Jovermient twelve cglendar months
srevious notice in writing and shzll »zy the rent,
cntes and roysllies hersby received i shall onserve
end perfonu the several covenants end apreenents
herein contained and on the part of the lessee to

be observed and perfomed up to the e}:circticn of the
tenn hereby gratted. The qtaﬁ;e Governnent on recelpt

of apnlication for renewal, shall consider it in

ness orders s it deems fit. If renewal 1s granted,

the State Governnent will at the exnense of the lessee

end 1mon his executing and delivering to the ltzte

‘ Govermment if required a count ernaert theroof execule

and '1e11veL to the lessee & reneucd lease of the sgid
prenises or nart thereof for the further terz of IC( o)
years at such rents, ratcs and royslties and on such
terms and subject to such covenants and sgreanents,
including this present co?enan‘b to renew as shell be

in accordance with the Mineral Concesalon Rules, 1960,
{ithe day uext following

] _;'e'oy- grant eds

applicable to silics "
the expiration of th:a'ti i

Lihc;t.z:,ﬁq,gs.cmimm

4. The lessee mey &b a.mr time detemine this

1 euse by ziving nobt less than 12 cezlendar gonths mtice

N ? . - ....3':_”.__,,_‘..\44 [N
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in writing to the Sta.te Govemmentor to such officer,
or suthority as the State Goverment mey speciﬁr in
this behglf and upon the expiration of such not:l.ce '
pmvided that the lessee 8hall upon such exp:!.rat:lon

render and pay all re:_xts, _water rates, royalties,
compensation for dsmsges and other moneys which uay
thea be due and payable under these pregsents to the
lessor or any other person or persons and shall deli-
ver these presents to the state Goverment then t.his
lease and the said term and the libertiss, vowers

and privileges hereby granted shall absolutely cezse

~and det ermine but without predudice to any right or

remedy of the 1essor in reSpect of any breach of
any of the covenants or sgreenents con"ained :Ln these

presentse : ' - I

44, The 3tate Govermment may on an applicatio:i 's
made by the lessee permit him to surrender one or |
more minerzls from his lease which i.s for e group of
minersls on the groywnd that denosits of thatuliner:si

have since exhausted or depleted to such an =tent

that it is no lornger possible to work the wmineral

econonicelly, subject to the condition that tha 1essee

(a) mekes an anplicaticﬁ}fer such surrender of et

mineral at 1ea.at _s:lx'm@nths before the intended 4

dete of surre:' T

(b) gives an unde. _ ha t couse sy |
hindrance in the worldng of the ulneral so
surrendered by any other person who is

subsequently granted e mining lecse for thst

. . 4 \
mineral. MV{‘WZZL{

L
.
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5., On such dste as the State Zoverment may elect
within 12 celender months after the det emrination of -
this lease or of any renewal thereof, the amoun’c of.
the security deposit pa.id in resPect of this- lease
and then renaining in deposit w:l.th the 3tate Goverrnlent
and mot required to be spplied to any of the purposes
mentinned in this lease shell be refunded to the

1 esgee. No interest shall run on the securiby deposit.
Badd Li.= Geperal Rrovisions
ghstructions. te inspestlon

‘1. In case the 1essea‘o.x¥ his transferee/assignee
does not allow entry OT inspection by the officers
authorised by the Gentral-or_State Government under
clauses (1), (3) or (i; b-rule (1) of ma 27
of said Rules, the State Govermnent shall give mtice_

in writing to the lessee requiring his to show cause

Jsithin such time as may be spec1fied in the notice wny .

the legse should ot be debermained and his security
denosit I‘omoited, and 1f the lessee fells to show

csuse within the aforesaeld time to the satisiactn.on
of the Gtate boverment,m.;a: the 3tate uOVem‘;:'lent may

det ennine the lease and forfeit the whole or part of

the security depositg

"

S

o e————— T ks L e
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royalby as required by section 9 of the act or

comgibs ‘a vreach of any of the conditions and
covenants cther than those preferred o in covenant 1 |
above, Tthe itute Government shall give notice to the
lessee requiring him to pay the rent, waber rete,

royglty or renedy the_breach, as the case may bes
within sixty days fmxh ‘the date of receipt of the
notice and if the rmt :.wa.t“ver rat e a.nd. royalty' are

. ,s,wm PP TO

not pald or the breaeh 15 not ranedied within suxh
period, the 3tate Govermment may without prejudice
to any proceedings thet may be taken against him

deteraine the lease and forfeit the whole or part of

the ::E?CHI'lt‘f deposite.

zsnal_x.im_xwmﬁui covenants

3. In cases of repestpd breaches of covenants
and sgreeaents by th_é_ laessee for which notice hes
been given by the Btstt Go?errment in gccordance uith
clauses 1 eand 2 aforanenbioned on eax‘lier occasion, -
the State Govemment 'uithout giving any further i
motice, mgy impose such'pehalty not 'ex‘(ceeding twicefwf

the amount of annugl dead rent specified in clause 2y

Part V.
fellure to ﬁui;l_h.e_.smﬁ ezgga due o
"Force Majeurdls |

of the 1essee to fulfil

4. Fallure on the 4
¥ nd:!.tions of this lease shall

any of the terms ';;_;_
tate Goverment any claim

ot give the Ceﬂbral
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against the lessee or be ‘deaned a breach of this
leasey, in so far as such failure is considered by the
said Governnent to arise fmm i‘orce' majeure, én'd ir
through force majeure the fulfilment by the lessee

2f sny of the tems and conditicns of this lease

De delayed, the neriod of such delsy shall be zdded
to the perdod fired by this lecse. In this cluuse

the exﬁression "Force Majeurd" mezns act of God,

war, insurrection, rl_.ot, elvil commotion, strike,.
earthquake, tide, stonn, tidal wave, flood, lightning,
explosion, fire, earthquake and any other happening |

which the lessee coulrd not reasonably prevent or

conbrole.

La The lessee ha®ing fdest ool dischurged

rents, rates znd royalties n""able by virtue ol thise
oresemnts may st the expiration or sooner detemina-
tion of the sald tem or within six calendar months
thereafter (unless the lease shall be detemined
under cleuses 1 and 2 af this Part and in that

case ab any t:lme ot lessﬂ than three cal endar

months nor more than': al*qzdar months at‘l: er such

det ernination) take down'and remove for his own
beneiit 211 or any engines machinery rlant buil dings
structlures traivays reilways and other works
rectiony and ccrxvenien_ces whieh ey have heen
erected set up or placed by the lassee in or uson

the said lands and which the lessce is not bound to
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deliver to the 3tate Government under clause o0
nf Part VII of this gchedul e and which the 3tete

sover 1ent shell not desire to purchase.

Zorfeiture of »IOD erty left more bhen slx months
ot er_deterpination of 1gg§g s

6., If at the end of six cal endar months after
the expiration or sooner deteminationof the sald

term under the omvision contained in clause 4 of'

e ———— r BTRTET—— - TS i

part VIII of this Schedule become effective there'
shgll resgin in or upon the said tand any engines
machisery »lanb puildings structures tranvays redllways
and obther work erections and conveniences or other
~roperty which are not required by the lessee in
conriection with operations in sny other 1ands held

by hia under nrospecting licence or mining lease the
same shall if not remo_Ved by the lessee within one

cal endar month ai‘ber notice 1n writing requiring their

‘removel has been given- 1;0 the 1essee by the State o

f}ovemnent be deemed to beGOIne the property of the
3tate Government and ma.}" be sold or disposed of in
such maaner zs the 3tate Governi\e?t shall deen fit
without lisbility to pay__,am' oc@pensati.ot‘),.of, to aecount

to the lessee in respect therecfs.

7. Syers notice by these presents reguired to be
siven to the lessee shall be given in writing to such

person resident on the said 1ands as the lessee uey

appoint. for the purpose iz_.;‘;eceiving such motices and




43 - E [qe)
if there shall heave been mo such appointmert then every
such :étice shall be sent %o the lessee by registered
post addressed to the 1988&9 at the ‘address racorded | § -
in this lease or at such other address in India, a8 |

| the lessee mey from time to:tine_in writing to the . g

Stete Govermuent designatre for the receipt of mtices
and every such service shall be deemed to be proper and

valid service upon the lessee end shall not be guestioned

or challernged by hiile

3. If in any event the orders of the .tote

Tamund Ly

of atate " .

Governuent Sovermment are revised, reviewed or cancell ed by the

from liabi- ; i

1ity to Central Government in purs of pmceedings under
q

m- : o
ggsga?:ion. Chepter VII of the Minera'l:*‘_ ,rncession Rules, 1960,
the lessee shall not be out ﬂled to compensation for

é in efxercise of the .

e e

| any loss sustained by thé
’ powers and privileges conferred upon him by these

presents.

fAh., The lease i3 executed at Lucknow the capitel
town of the 3tate of Uttar Pradesh and subj ect to the
provision of Article 226 of the ‘..onst tution of India
/ it is hereby agreed upon by the 1esseeand the lessor ,
that in the evert of_a.ny-n d:!.spxxhe in relation to the '

ares under lease, conalt ‘.I.ease, the dues realisable *
under the lesse and s o

 the relstionship of ¥

party shell be competenls to ﬁle a svit or I:ar:t.mD any
é) sction or file any. petitianfat am*place other than the

{ —ma"ﬁﬁ faset ) courts named aboves

N

. : ;
DRt S e
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: ror the purpose of stamp duty the anticipateq

Everag‘e dead rent from the demig ed land ig

¥e4,235,40 (Rupees four thousand tyo hundred thirty

five and paise forty only) per year,

IN WITNESS YHUREDF these presents have
been executecd in the manner hereunder appearing

the day ang Jear first shove written,

Ic%rg,ua:nooa-o-n-c-o

for <nd on bghalif™ ofl‘ the Sover
. as wwmay faa

I Al
Uttar p radesh%t&itmé@ho r

S3igned vy ..
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VAKALATNAMA

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH,NEW DELHI
IN
ORIGINAL APPLICATION NO. 203/2021

Devidaskhatri e Petitioner (s)/Appeiiant (s)
Verang

Union of Indai & Others Respondent (s) /Defendant (s)

UWe Sk Bludli fMeboed & Seam. Pru'}, gha £.0

Muesfld 0~ Saw \Loh_%}’»'\j'\ T o,

do hereby appoint and retain

VIJAY KUMAR SRIVASTAVA

A Asrnente
PRt e Lty

Enrollment no. UP16916/2010

T Vsimimnte s T 1A A BT Lo SR
AL IV T 7Ky UVEYY U

High Court, Allahabad

Mobile No. 9044959164

hevijay79@gamail.com
to act and appear for me/us in the above Petition/Suit/ Appeal/Application/ Reference/Revision and on
my/our behalf to conduct and prosecute or defend the same and all proceedings that may be taken in
respect of any application connected with the samc or any decree or order passed thercin, mcluding
proceedings in taxation and applications for Review, to file and obtain return of documents, and to deposit
and receive money on my/our behalf in the said Suit/Appeal/Petition/ Application/Reference and in
applications of Revenue or Restoration and to represent me/us and to take all necessary steps on my
matter. [/We agree to ratify acts done by the aforesaid behalf in the above advocate in pursuance of this
authority.
I/We appoint the said lawyer(s) with the above-mentioned authorities after setting the fee and agree that
whatever shall be done by the said lawyer(s) in connection with the said proceedings shall be binding on

me/us. X
Dated this the ___ [0 day of __#frAs 2024

Accepted o Client
Vv A v
(VIJAY AR SRIVASTAVA)

Advocate, High Court.Allahabad.

Counsel for Respondent




